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(b) who  the ex-officio members 
or the district  plamiing Committees; 
and

(c) whether the Members of Parlia­
ment are ex-officio members of the 
said Committees in their districts?

The Minister of Plamiliig tad Inî - 
tioB and Power (Shri Naada): (a) to
(c).  Necessary information is being 
collected from the Uttar Pradesh Go­
vernment.
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-”»?  of Woita, Hoosiac nd
Simiy (Stwdar Swaraa Siachy:  (a)
Under the Subsidised IndustAl Hous- 
mg Scheme of the Government pf India
2 «s_pfopOTed at the mom̂ to give 
Rs. 716 lakhs as loans and subsidfto’to 
State Governments, Employers and co­
operative societies of industrial lyorkers 
as follows:

Subsidies

Loans
Bs. 324 lakhs. 

Rs. 392 lakhs.

Total  ...  Rs. TIB lakhs.

The subsidy and loans are meant for 
construction of houses for industrial 
workers.:  ■ / y.  . :.T

Goveînment will be prêred to con­
sider spending ,the rem̂ î g amount

on aid for slum clê ance and housing 
for vOD-iiidustnal worker̂ and other 
low income groups, mainly through co­
operatives, if  $intable  schemes  are 
forthcoming.

(b) Yes.  A copy of the Subsidized 
Industrial Housing Scheme, which has 
already been laid on the Table of the 
House on the 13th November. 1952, in 
reply to Question No. 250, has been 
circulated to all the State Governments.

(c) Schemes, as they are received 
tfrom the State Governments, are ex­
amined on merits and allocations are 
made equitably, keeping in view the 
needs of the Industrial labour force in 
the various States and the total avail­
able provision.

(d) As Harijans constitute an ap­
preciable portion of Industrial labour, 
the scheme, as it is, will, it is expect­
ed, assist Harijans and it is not there­
fore  considered  necessary  that any 
amount should be specially earmarked 
for this purpose.

Rock Salt for UP.

•461. Shri M. L. Agrawal: (a) Will 
the Minister of Prodnetkm be pleased 
to refer to the reply given to Starr̂ 
Question No. 2212 on the 29th July,
1952  regarding production and allot­
ment ot Salt and ̂ te whether there 
is -a demand fbi  *odc-̂t in Uttar 
Prad̂ h? ,

(b) Why no rock-salt   ̂allotted to 
Uttar îadesh?

(c) Is it the intention of Govern­
ment to allot some rock-salt also to 
Uttar Pradesh  in  the current  and 
future years?

The Minister oi ProductioQ  (Shri 
K. C. Seddy): (a) There is practically 
no such dem'and at present from the 
consumers, who appear to have accus­
tomed themselves to the use of ŝea. 
lake and pit brine salts.

(b) Because the rock salt produced 
in Himachal Pradesh, our only source 
of supply in India, is not fit for hu­
man consumption  without  refining. 
Further,  the  quantity  produced  is 
smaU  and  is  completely  consumed 
within Himachal Prade.sh.

(c) There *‘s no possibility of aUut-' 
tinjf rock-salt to Uttar Pradesh or any 
other State for at least a few years 
i.c, until the scheme for the d̂ elop- 
ment of M;ahdi Salt Mines is successful­
ly implemented.  Even then, the final 
prQduĉ will consist of refined or table 
salt* and not lump or rock-salt




